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ground that matter has been heard ex-parte. Therefore, the ratio decided for

setting aside a petition under the ground order has been passed ex-parte is not

applicable. Accordingly, this application is hereby dismissed.

As to the application filed by the petitioner for withdrawal of this company

petition it is also made clear that once Moratorium with consequential directions has

been passed, it is not possible for withdrawal of the company petition.

For this reason arone, underR l$,"f frji$"*:#f.J*ffi;,
permissible'. ,.. before admission of the company petition moved by the

creditor or debtor. Hence this application is hereby dismissed.
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